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ORDER

PER G. MANJUNATHA, AM :

This appeal filed by the assessee is directed against order of the
Ld. Commissioner of Income tax (Appeals)-41, Mumbai, dated
09/05/2018 and it pertains to AY 2010-11.

2. At the time of hearing, we find that the assessee had filed an
application for withdrawal of appeal for the reasons stated in its
application dated 03/03/2020. When this fact has been brought to the
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notice of the Id. DR, he did not oppose application filed by the assessee
for withdrawl! of appeal.

3. Having considered arguments of both sides and taking into account
application filed by the assessee for withdrawal of appeal, we dismissed
appeal filed by the assessee as withdrawn.

4. Inthe result, appeal filed by the assessee is dismissed.

Order pronounced in the open court on  03/03/2020
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